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Mr. C.B.Sharroa, cou~sel for the petitioner 
I 

Mr._ Herrant Gupta, broxy couneel to Mr. M.Rafiq, counsel for the 
I 
I 

respondents 
'Ihe lkarned counsel for the re;pondents has filed 

reply today in the Registry and has also handed ever a copy to the 

learned counsel :fer _the petiti0ne-r. It ie' subroitted by the 
I . 

I : -
respondents that in c0fupliance of the directions of this Tribunal, 

I , 

the- representatio~ of the petitioner has been; decided. 'Ihe delay 
I -

for ceddinq the r1epresentation ha:::· been regretted and.apology has 

been tendered.· -

I 

'Ihe learned counsel for the applic_ant agrees that the 
I -

representation haJ been decided, but he furtherisubwits that it has 
- . . ·---1- , I 

cnly been decided when the respondents receiveq the nctice of the 
. , I I 

I Conterept Petition!and, therefore, their unconditional apology is of 

no con~eqilence. 1 · 

i ., 

I I 
·:' 

We pave coneidered the rival eubroiseions. No dcubt, 
. I 

~ i ' 
the representation wae decided by the respondents only after the 

I . - : 
. . • . . i . ~ . notice cf the -C

1

onteropt of·· Cqurt was. issue, b~t in ·view of the 
I . 

unconditional aP?lO<?Y, we do not propoee tc tak~ any action in the 
' . l. ' t·. 

matter. However,; we would like to observe that( respcndents _should 

desist frorr allowing such occurences 

'Petfrion is, thLefcrei Cieposed of as 
I -

. I 
Notices issued. are discharged. 
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' 
in futlure. 'Ihe · Contempt 

having pecoroe. infructuous. 
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